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A copy of the letter no. 53482/CrI. dated 26.12.2022 bearing diary no' 196:

immediate 'compliance/ necessary action to :-

All the Judicial Officers pOsted in Central District, Tis Hazari Courts

HT= e 11 d + • IRI e g i S t r a r Gr e n e r a 1 ) Fi O n ) b 1 e High Court of Delhi ) New Delhi for

informatron .

Ls .to the Ld. p,i„,ipal Di,t,i,t & S,,,i'ns Judge (HQs)' Tis Haza-

Delhi District Courts.

For' uploa

1.

2.

tralized Websitethe same on

PANDIT)
Charge) (Jenl. BranchOffi'

strict & SessIOns
Courts, Deaza

5.

6.

(C)

Encls. As above.
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D-7 C/0 (URGENT)

IN THE HIGH COURT

ND OH_10.02.2023

No. :

- From:

J ) Cd.
i

The Registrar General,

High Court of Delhi,

New Delhi.
To,

})TIMMhc Wal Di,trict &

2) The Ld. District & Sessions Judgq

3) The Ld. District & Sessions Judge,
4) The Ld. District & Sessions Judge, West

5) The Ld. District & Sessions Judge,
6) The Ld. District & Sessions JudgeIEast

7) The Ld. District & Sessions

8) The Ld. District & Sessions Judge,

9) The Ld. District & Sessions

10) The Ld. District & Sessions Judge,

11 ) The Ld. District & Sessions Judgel

12) The Ld. District & Sessions Judge,

13) The Ld. District & Sessions Judge,

14) The Ld. District & Sessions Judge,

15) sh. ManN Kumar, ASJ-01,

16) The Member SecretarY, DSLSAI

MarS New Delhi- 110002

17) The Commissioner of Police, PHQI I.P. Estate, New Delhi

1 H : { }: : ::cTI i FiT: :: i:Q:::a:To== : 1: ::u s : Av e n u e C o u n s C ample x ) P and it Deen Day dU pM by aya ME arg ) New
Delhi 'll 0002 __ . , , , ., , __„,.„, rh,,„h,, Rlr,nk-TT_ Delhi Hjgh Cc)unI

Sh:r Shah Road, New Delhi-110003

.IL APPLICATION NO. 3171/2021B, „.„_„_„_„„petitioner
U mesh

.....„„.„nespondent

State (NC:: IT.Td,. q,,.tinn 439 of Code of CrI. ProceduK in case FR No' 201/2019 Under Section 363/376/506 ipPetition under Section 439 at cc)ae Ol L'll r’'””-'"- '“ -": : :--

Section 6 of the POCSO Act1 „giste,ed at P,Ii” Station, Gokalpuri I D'Ih1

VERSUS

Sir,

1 am directed to forward heNWih for immediate comphancdw?essMy action a copy of order dated 12'12'2022 passe in

t I I e a 1 ) o v e m e n t i o n e d P e t i t i o n ::1 ::[: : Ii: :: IT: : st;IT: /t= =eT Ins :: he : : IT: : d :::; of order+

yours faithfull

End. Copy of order dated 12•12'2022

and memo of parties. <cH/iI ///
A.O.J.(CrI)

For Registrar General
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BEFoliE TI-I E l-ION’ B LE I-I IG I-I CO U RT OF DELH I
Al- NEW DELHI

IN THE [VIAT'l-ER OF:
Bail App No. /202 1

UM ESI.I . . . Pl:1'11-10NER

Versus

SI'A'l'l: (NC'l' OI'' bIII.I II) . . . RES I)ON DEN’l

(Al)PLiCA'l'loN A(; Al NS-I- THE ORDER DATED 19.07+2021
PASSEI) BY I'ION'I ILE COURT 0
KAR KAIiDOOM A co u RTS, DE LIE
APPLICATION TITLED AS 'lSTATE VS UN
201/19, U/S 363/376/506 IPC & 6 POCSoq P.s (

rvl EMO o F I' A liT IES

1. L.ilrrcsll

S/o Shri l<islran I.al

R/o Village Sallai wall.

Distt. 13adaun, LJttar I)radcsh . . . ACC USlID/APPI, IC ANI

V E liSUS

I. -l’Irc State (NC-'I’ ol’ I)cllli)

M(')13 : 989 1 9 1 91 68

IIM All.: dllcpl'oscctlt iolrdellli police . . . Rl iSPON DEN’rs

r) Ii'I-I ’r IONE RS

1 s 1 1 1 e ( ) L 1 g 1 1 4 )# # #

( S ANC HI’1- V AS 1-1 J STH A)
ADVC)CA’l'E

ENlil_. No. D-3093/20 1 5
C:ll: K- 1 54, -1'is I'lazari Courtsl Delhi

M013 No. 99588704963 81 78704654

Dcll1 i :

Dated: 18tl’ Atlgtlst. 2021
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IN THE HIGH COURT OF DELHI AT
BAIL APPLN. 619/2021 & CRL.M.A. 7163/2022
MANISH

NEW DELHI

Through:
..... Petitioner

versus
STATE

Through: Mr. Ajay Vikram Singh, APP
Mr. Ajay Verma, Adv. (DSLSA)

Ms Harshita Mishra, Secretary, Litigation) DSLSA (on vc')
Ms. Neelam Narang, Ms. Yanmi Phazang9 Advs.

WSI Birmati Yadav, PS Sarai Rohella
Ms. Prabhsahay Kaur, Mr. Bhuwan Ribhu> Ms. Rachna Tyagi9
Ms. Bindita Chatuwedi, Ms. Shilpa DewaR Ms. Tartina Parhar.
Advs.

Ms. Aishwarya Rao, Mr. Mansi, Advs. for Complainant

. .... Respondent

46

+ BAIL APPLN. 2612/2021

AZAD BILLU @ BALLU
Through:

. .... Petitioner

versus
STATE NCT OF GOVT. OF DELHI

Through: Mr. Ajay Vikram Singh, APP
Ms Harshita Mishra, Secretary, Litigation, DSLSA (on vc)

s. Neelam Narang, Ms. Yanmi Phazang, Advs.
Ms. Aishwarya Rao, Mr. Mansi, Advs. for Complainant

..... Respondent

47
+ BAIL APPLN. 3171/2021

UX4ESH

Through:

..... Petitioner

STATE (NCT OF DELHI)
Through: Mr. Ajay Vikram Singh, APP
Ms Harshita Mistlra, Secretary, Litigation, DSLSA (on vc)
Ms. Aishwarya Rao, Mr. Mansi, Advs. for Cornplainant

CORAM:
HON'BLE MR. JUSTICE JASMEET SINGH

ORDER
12.12.2022

versus

..... Respondent

0/6
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1. Mr. Ajay Verma, Counsel for the DSLSA, submits that a status report has

been filed on behalf of DSLS A in the interregnum. He submits that after

the last date of hearing, meetings were held with all concerned

stakeholders and attempt was made to formulate a mechanism for filing

applications for compensation on behalf of victims in disposed of cases

involving sexual ofFences. Mr. Verrna submits that during the course of

deliberations, a few probable issues that may crop up while dealing with

disposed of cases were flagged by different stakeholders.

One issue that was likely to crop up was regarding the Concerned Judges/

Ahlmads/ Record Room Incharges may not permit fresh counsels to

inspect the judicial records, since they were not representing the victhns

during the pendency of the case. It is quite probable that these newly

engaged counsels may be denied the opportunity to scan the judicial

records considering the privacy and confidentiality issues involved in

cases pertaining to sexual offences. Mr. Verma as well as Ms. Harshita

Mishra, Secretary (Litigation), DSLSA have solicited directions from this

Court so that the concerned officials i.e. Judges/ Ahlmads/ Record Room

in- charges permit the newly engaged counsels to inspect the judicial

records of disposed of cases, so that they may make a report regarding the

need to move compensation application or not. Ms. Mishra, Secretary

(litigation), DSLSA further submits that BTFs (Brief Transmission

Forms)/ entrustment letters/ authorization letters shall be issued in favour

of the counsels for the specific purpose of inspecting records of disposed

of cases. She has further apprised this Court that Ms. Prabhsahay Kaur,

counsel for Bachpan Bachao Andolan (BBA) had graciously offered to

provide team of counsels for ale inspection (in collaboration with }„ailash

r
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Satyad.hi Children's Foundation) as DSLSA found itself in a conundrum

regarding payment of fees for inspection in disposed of cases to the

empaneled lawyers of DSI,SA. Ms. Mistua submits that entrustment

letters/ authorization letters shall be issued in favour of one of the

Lawyers from the team of lawyers provided by BBA for the limited remit

of inspecting records of disposed of cases. She fUrther submits that the

entrustment letter shall contain all particulars of the counsels such as

Enrolment Number3 mobile number: email ID and address. She further

submits that before the task of inspection is entrusted to these counsels,

special sessions for sensitizing them and briefing them about the work to

be done shall be conducted. They shall be specially sensitized about the

need to maintain confidentiality of ale matter and respect for privacy of

the sexual assault survivor.

3. Ms. Mishra9 Secretaly (Litigation)9 DSLSA has nlrther solicited directions

of this CoM for the Ld. Principal District and Sessions Judges to direct

the concerned ofacids to ensure that the records of disposed of cases

(PO(.-lSO cases/ Rape Cases/ other sexual offences) are made available for

inspc1,..tion at the earliest and in substantial numbers so that the team of

counsels being engaged for ale inspection can start inspecting the judicial

records at the earliest and so that the compensation applications can be

filed at the earliest in the deserving cases.

4. ' Ms. Mishra> Set...1..etary (litigation)9 DSLSA and Ms. Prabhsahay Kaur,

(Xounsel for BBA have Rather flagged another issue which might crop UP

while dealing with the question of moving applications in disposed of

cases i.e. the issue of limitation as per which compensation apphcatlons

can only be moved within 3 years of the offence or conclusion of trial as
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mentioned in Clause 16 of the Part II of the Delhi Victims’ Comperlsatlor1

-Scheme_ 2018. They have expressed this apprehension that many Courts/

District Victim C,,)mpensation Committees (DVCCs) maY not enteftaln

applications for compensation in RICh cases where trial concluded more

than 3 years back.

5. 1 have heard the submissions of the counsels and the Secretary

(LMgaion)s DSLS A at I,n91h apd 'on'id'r'd the prayers made bY them'

6. With a view to pre_empt the difncukies likely to be faced qua nIe

hspecdon bY the proposed team of lawyers of BBA, 1 deem ! at to dIrect

the Ld. Principal District and Sessions Judges to direct the concerned

Judges/ At,1,„,d, / R,„,d R„m I„-,harge to id'=:tify '”d tr'“ o"t th'

files of the disposed of POCSO cases/ Rape cases/ other sexual offence

cases expedkious1,/ a„d to permit inspection by the LawYers prQvided b?

BBA (in whose favour DSLS A issues entnlstment/ authorization lea[er)’

so that the records can be inspected and appropriate applications for

and respect for privacy of the victim while inspecting records and makIng

reports as proposed.

compensation on the Wound that the same are barred by limb?tiT’ I T:
of the view that since no limitation for flUng an application for

rctlrns
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a hyper_ technical manner to defeat the rights of the victim for whose

assistance and support the entire Scheme has been formulated. Hence, to

obviate the possibility of the victim’s right to compensation being fettered

or curtailed on the technical plea of limitation alone, I deem it at to clarify

that there will be no requirement to file a separate application for

condonation of delay in seeking compensation. The limitation shall not

come in the way of moving applications for compensation in disposed of
cases. The concerned DVCC/ Special Court shall read Clause 16 of Part-II

of DV(.-'S_ 2018 liberally and entertain applications for compensation and

thereafter, decide the same on merits.
DSLSA in the meanwhile is directed to start moving applications on

behalf of the victims in disposed of cases at the earliest and file a fresh

report on the NDOH. Needless to say that the exercise of moving

applications for compensation in pending cases shall continue as before

and report regarding the same be also filed on the NDOH. BBA, RCC9

Delhi Police and Directorate of Prosecution to provide all necessarY

assistance to DSLSA so that the latter can meaningRllIY and effectiveIY

perform the task of moving applications for compensation on behalf of the

victims of sexual offences) in the cases registered between 2012-2017.

Re-notify on 10.02.2023 .
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